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Council of Architecture
- RULES 1973*

G.8.R. 67 (E} — In exercise of the powers conferred by Section 44 of The Architects Act, 1972 (No.20 of 1972), (Amended Vige G38R 751
Notification di. 10.10.1987) the Central Government hereby makes the following rules, namely:-

1.

3.

- decision)!.

. Fixation of dates of various stages of gfection — The

“{c) the poll, the serutiny and counting of votes.

' Returning Officer — The Returning Officer shafl call upon all the head of architectural in

-GHAPTER |
PRELIMINARY

Short title and commencement —
{1)  These rules may be called the Counci of Architecture Rules 1973,
(2)  These rules shali come into force on the date of their publication in the official Gazette, _
Definitions - In these fule, unless the context otherwise requires —
{a} "Act” means the Architects Act, 1972;
() "Form" means a form annexed to these rules;
(c) "President" means the President of the Council of Architecture;

(d} "Returning Officer” means any officer appointed as such by the Centrat Govérmment fo_r‘the purpose of thess rules;

(e} "Bection" means a section of the Act.

Election to the Council under clause (&) of sub-section {3} of section 3.

Representatives of the indian Institute of Architect —

{2} inthecaseofa vacancy under sub-section (2) or sub-section (3) of section 6 or any other vacancy, the President shali notify the Central

later than the date specified in the nofica.

(2) For the purpose of the first election under ciause {a) of sub-section (3) of section 3, it shall be sufficient if the Central Government

forward z notice by registered post fo the Secretary of the Indian Institute of Architects requesting him to hoid the election by a date net
later than the date specified in the notice,

Intimation of name of elected person to Coentraj Government — The name of the glected person shall be intimated by the Secratary

of the Indian Institute of Architects 1o the Central Government who shall take steps to publish the name of the slected persan in the
Official Garette,

Election to the Council under clause (¢) of sub-section {3) of section 3.
Persons entitled to vote and to sfand for election — Al persans who are the heads of archite

instruction for recognised qualifications shall be entitled o vote at and 1o stand for the election
(3)of section 3.

ctural institutions in India imparting full-time
of & member under clause {c} of sub-section

stitutions in India to elect such number of members
as are referred to in clause (c) of sub-section (3} of section 3 and in the case of first election, five members shall be efected.

Returning Officer to decide questions relating to right of persons to vote at or to stand for election —

If any question arises as to
whether a person is or is not entitled to vote at or to stand for the slection, the Question shall-be-referredto ¥

he Retuming Officer {for his

Returning Officer shall appoint and notify in the Officiai Gazstte and in such other
fanner as he thinks fit, the date, the time and place for —

{a} the receipt of nomination Papers and their scrutiny;

(b}  the despatch of veting papers to the elections;

E Published in the Extra-ordinary Gazette of tndia Part-If Sec.3 Sub-Sec {i)on 20.2.1973,

* 1. Amended by Nofification GSR No. 1104 dated 26 9.1973_
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1. Amended by Notification GSR No. 1104 dated 26.9 1973 Lo
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Nomination of Candidates — Any person qualified to stand for the election under this chapter may be nominated as a candidates for electior,
and such nomination shail be made by means of a nomination paper in Form No. 1 which shall be supplied by the Retuming Officer o any
eiector who may apply for the same.

Nomination Paper -
(1) Each nomination paper shail be subscribed by two electors as Proposer and seconder:
Provided that no elector shall subscribe more rominations than there are seats to be fiited up:

Provided further that if more than prescribed number of nomination Papers be subscribed by the same elector, the prescribed number
of nomination papers first received by the Returning Officer shall, i otherwise in order, be held fo be valid and if more than the
prescribed number of nomination bapers subseribed by the same elector be received simuliansousiy by the Returning Officer, ali such
nomination papers shall be held invalid,

{2} On receipt of each nomination paper, the Returning Officer shail forthwith endorse thereupon the date and hour of receipt.

Rejection of nomination Paper — A nomination paper which is not received before the date and the time appointed in that behalf shall
be rejected.

Scrutiny of nomination paper —

{1} Onthe date and at the time appointed by the Returning Officer for the scrutiny of the nomination papers, the candidates and the proposer
and the seconder of each candidate may atiend the office of the Returning Officer, who shall allow them to examine the nomination
Papers of the candidates which have been received by him as aforesaid.

{2) The Returning Officer shali examine the nomination papers and decide all questions which may arise as o the validity of any namination.!

Withdrawal of candidate —

(1) Any candidate may withdraw his candidature by notice in writing signed by him and delivered to the Returning Officer not later than
seventeen clear days before the date appainted for the pok,

{2} Acandidate who has withdrawn his candidates shali not be aflowed 1o cancel the withdrawal or to be re-nominated as a candidate for
(3) The Retuming Officar shall, on recefving a notice of withdrawal, publish the fact of such withdrawat in the Official Gazetie.
Procedure of election —

(1) Where the number of candidates validity nominated is &qual to or less than the number of members to be elected. the Retuming Officer
shall forthwith declare such candidates to be duly elected.

(2} Where the number of such candidates is iess than the number of members io be elected, the Returning Officer shali commerce fresh
(3) Where the number of siich candidates exceeds the number of mermbers 1o be elected, the Retuming Officer shall forthwith publish their

(4} Ifapelis found necessary, the Returning Officer shail, fourteen days before the date appointed therefore, send by postio each elector
a letter of intimation in Form No. IV together with a humbered declaration paperin Form No_ || containing the names of the candidates
in alphabetical order and bearing the Returning Officer's initials or facsimile signature, a voling paper cover addressed to him (the
Retumning Officer) and an owter cover also addressed to him. A certificate of posting shall be obtained in respect of each such fetter of
intimation sent to an elector;

Provided that the voling paper and other connected papers may also be sent to any elector on his applying to the Returning Officer for
the same before the date appointed for the poli, if the Returning Officer is satisfied that the papers have not been sent to him.

{8} An elector who has nat received the voling and other connected papers sent to him by post or who has lost them or in whose case the
Papers before their retum to the Returning Officer have been inadvertently spoilt, may transmit a dectaration to that effect signed by
himself and request the Returning Cfficer to send him fresh papers and if the papers have been spoilt, the spoiit Papers shall be
returned to the Retumning Officer who shall cancel them on receipt.

(8) in every case in which fresh papers are issued, a nots shai be keptin a register maintained for the purpose to denote that fresh papers
have baen issued o certain members, ) . - ’

(7) No election shall be invalid by reason of the non-receipt by an elector of hig voling paper,

Votes to be sent by registered post - Every elector desirous of recording hisvofe shall, after fiing up the declaration Paper and the voting

- Paper according to the direciions given in the letier of infimation, enclose the: voling paper in the voting paper cover, seal up the cover,
enclose the cover and declaration paper in the outer envelope addressed to theiReturning Officer, and send the cuter envelope by registered

post at the slector's own cost to the Retumning Officer, so as to reach him not later than the date fired for the poil and ail efvelopes after that
day shall be rejected. : ' )
-l
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"4§. Endorsement by Returning Officer on registered cover — On receipt by registered post of the envelopes containing the declaration paper
and the closed cover containing voting paper, the Retuming Officer shall endorse on the outer envelops the date and hour of receipt.

. 47. Candidates may be present when registered covers are opened —

(1) The Returning Cfiicer shalf open the outer envelopes immediately after the closing of the poll at the place to which the envelopes are
addressed to him.

{2) Any candidate may be present in person or may send a representative duly authorised by him in writing to attend at the time the owter
envelopes are opened.

- 48. Rejection of voting papers —

{1} Avoting paper cover shall be rejected by the Returning Officer if: —
{2) the outer envelope contains no declaration paper oulside the voling paper cover; or
{b) the declaration paper is not the one sent by the Returning Officer; or
{c) the declaration paper is not signed by the eiector, or
{d} the voling paper is placed outside ihe voting paper cover; or )
(e) more than one declaration paper or voting paper cover have been enclosed in one and the same outer envelope.
(2} Ineach case of rejection, the word "Rejected” shall be endorsed on the voting paper cover and the declaration paper.

(3) After satisfying himseif that the electors have affixed their signatures fo the declaration papers, the Returning Officer shall keep all the
declaration papers in safe custody, pending disposal under rule 20{1).

19. Scrufiny and counting of votes —

{1} The Retuming Officer shall attend, for the purpose of serustiny and counting of the voles at the date, time and place appoinied by him
" in this behalf:

Provided that the date so appointed shall not be later than three days from the date fixed for the poli.

. (2} All the voting paper covers, other than whose rejected under rule 18, shall be opened and the voling papers taken out and mixed
together. The voling papers shali then be scrufinised and the valid votes counted.

{3) Awvoting paper shail be invalid if —
{a) it does not baar the Retuming Officer’s initials, or facsimile signature; or
(b) a voter signs his name or writes a word or makes any mark on it, by which it becomes recognizable as his voting paper; or
(c} no vote is recorded thereon; or
(d} the number of votes recorded there on exceeds the number of seats to be filled; or
(e} itis void for uncertainty of the vote exercised.
{4) Any candidate may be present in person or may send a representative duly authorised by him in writing to watch the process of
counting. : . .
(5} The Returning Officer shall show the vating papers, if requested to do so, to the candidates or their authorised representatives at the
time of scrutiny and counting of votes.

{6) If any objection is made o any voting paper on the ground that it does not comply with the requirement or to any rejection by the
Returning Officer of & voling paper, it shall be decided at once by the Retuming Officer.!

" (7) The Retuming Officer shall neminate such number of scrutinizers as he thinks fit in accordance with such directions as may be issued
in this behalf bry the Ceniral Government.

Declaration of result —

*{1) When the counting of the votes has been completed, the Returning Officer shall draw up a list of candidates in the crder of highest
votes polled by each and shali declare the result of the successfui candidates in that order according to the number of seats 1o be

_ filled up.

T+ {2) When an equality of votes is found to exist among any candidates and there is difficulty in declaring the resul, the determination of the
" person or persons who shall be deemed to have been elected shall be made by lot to be drawn by the Retuming Officer or any other
officer authorised by him and in such manner as he may determine.

"{3) The Retuming Officer as soon as the result is declared shall info;j'rn the successful candidate by letter of his being elected to
the Council. ' -

. Voting papers to be retained for six months - Upon the completion of the counting and after the result has been declared, the Retuming
Officer shall seal up the voting papers and all other documents relating to the efection and shalf retain the same for a period of six months and
shall not destroy or cause to be destroyed the records even after six months without the previous concurrence of the Central Gavemmem,

:» 22, Result of election — The Retumning Officer shall intimate the name of the e}ac’red candidates to the Central Govemment.

_Amended by Notification GSR No. 1104 dated 26.9.1873.
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CHAPTER IV
ELECTION OF PRESIDENT AND VICE-PRESIDENT OF THE COUNCIL UNDER SUB-SECTION (1) OF SECTION 4

.Election of President —

{1} The President of the Council shall be elected by the members of the Councit present at the time of election from amongst themselves.
{2} The date, fime and place of election shall be intimated, to each of the members of the Council by the nominated President of the Council.

{3) Any member present shall be entitled to propose the name of any other member present for election as the President and that proposal
shall be required to be seconded by a member other than the proposer of the one whose nams is proposed :

Provided that one member shall be entitled to propose of second only one name.
{4y Any candidate may withdraw his candidature before the actua! efection.

(5) If the name of enly one candidate is duly proposed and seconded, the Returning Officer shall forthwith declare in Form No. Vi such
candidate as duly elected. '

(6} Ifthe number of candidates duly proposed and seconded exceeds one, an election shall be held by secret ballot,

{7) Before the commencement of the election, the Returning Officer shall inviie the members of the Counci! to inspect the bajiot box, in
case they like to do so, and he shall then tock the box. )

(B) At the time of actual election, the members present in the meeting shall, one by one, sign against their names in the list containing the
names of all the members in alphabetical order and placed along side the baliot box.

(9) After a member has signad his name in the said list, he shall be given a ballot paper in Form No. VIl which he shall drop inte the
baflot box after affixing there on a cross (X} mark against the name of the candidate of his choice.

{10} As soon as the members present and wishing to exercise the right to vdte have done so, the Returning Officer shall open the baliot box
and take out from it afl the baliot papers, examine them and reject as invalid such of them:

{a) on which the vote has been given in favour of more than ane candidate; or
{b) on which vote mark is placed in such a manner as to make it doubtful as to which candidate the vote has been given.

(11) The Retumning Officer shall then proceed 1o arrange the valid votes according fo the candidates in whose favour they have cast and
count them separately for each.

(12} After the counting is over, the Returning Officer shall make an arnouncement in the meeting about the voles secured by each of the
candidates and the Retuming Officer shall also declare in Form No. Vili the candidate securing the largest number of valid votes as
duly slected to be the President of the Council. :

{13) Inthe event of two or more candidates securing the same number of votes and that number being more than the number of votes secured
by any candidate other than the two or more securing the same number of votes, the determination as between such candidates shaill
be by draw of lots and the candidate on whom the lot falls, shal be declared elected.

Election of Vice-President — For the election of the Vice-President, the provisions of rule 23 shall apply as if for the expressions "President”
and "Nominated President” occurring therein, the expressions "Vice-President and "Elected President” were respectively substituted,

CHAPTER V
ELECTION OF MEMBERS OF THE EXECUTIVE COMMITTEE OF THE COUNCH. UNDER SUB-SECTION {2) OF SECTION 10

Election of member —

{1} The President of the Council shall intimate the date, time and place of the election of members of the Executive Committee to each of
the members of the Council.2

(2) On the date, time and place fixed for the purpose any member of the Council present may propose the name of any other member of
the Council for election as member of the Executive Committee and such praposal shall be required o be seconded by a member of
the Council other than the proposar or the one whose name is proposed:

Provided that no member can propose or second more names than there are seats of the Executive Commitiee to be filled up.
(3) Any candidate may withdraw his candidature before the actual election.” —_ ——— .

(4) Where the number of candidates duly proposed and seconded is equal to or less than the number of members to be slected, the
Retumning Officer shall forthwith declare such candidates to be duly elected.

(5) Where the number of such Candidates is less than the number of Candid:a::_ies io be elected, the Returning Officer shall commence fresh
proceedings for the election of the remaining members of the Executive,COmmitlee to be elected.

{6) Where the number of candidates duly proposed and seconded exceed th:e number of members to be eiected, election shail be hejd by
secret ballot. ) :

1. Amended by Notification GSR No. 543(E) datec 31.12.1973.

e I

2. Amended by Notification GSR No. 543(E) dated 31.12.4973. -
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(7} Before the commencement of the election. the Returning Officer shall invite the members of the Council present to inspect the bay "
box, in case they like 1o do 50, and he shafl then lock the baiiot box. o

(8) At the time of actual election the members present in the meeting shall, one by one, $ign against their names in the fist containing
names of all the members in alphabetical order and placed along side the ballot box. After the member has sighed his name in the said
list, ke shall be given a baliot paperin Form No. 1X which he shall drop into the ballot box after affixing thereon cross (X} marks against
the names of as many candidates of his choice as there are seats to be filled up.

' ~ (9) As soon as all the members present and wishing to exercise the night to vote have done so, the Returning Officer shall open mé ballo

26,

box and take out from it afl the bailot papers, examine them and reject as invalid such of them, —
(@) onwhich the vote has been given in favour of more candidates than there are seats to be filled up; or
{b} onwhich vote mark is placed in such a manner as to make it doubtful as to which candidate or candidates the vote has been given,

(10} The Returning Officer shall proceed io arrange the validvotes according to the candidates in whose favoyr they have been given and
count them separately for each.

{11} After the counting is over, the Returning Officer shall make an announcement in the mesiing about the votes secured by each of the
candidates and the Returning Officer shall also declare in Form Mo X the requisite number of the candidates securing the fargest
number of valid votes as duly elected to be the members of the Executive Commitiee of the Council,

{12) in the event of two or more candidates securing the same number of votes, the determination ag between such candidates shall be by
draw of lots and the candidate on whom the lot fails shall be deciared elected. i

CHAPTER VI

Tribunal — When any dispute arises as a resylt -of the election to the Couneil, the aggrieved party shail, within thirty days from the date of
deciaration of the result of the election, make an application giving full particulars of the facts supported by documentary avidence, if any, to the
Secretary of the Council, who shail refer the matier to the Triburat appointed by the Central Governmient under sub-saction {2) of section 5.

. - Deieted.”

- List of registered archiitects and cost of list — The Council shafl cause to be published in the Official Gazetie list of registered architects

along with their registration number as on the first day of April each year and the printed copy of the saig fist shall be made avaiiable gn

" Xt together with documentary evidence about his eligibility for regisiration accompanied by a draft of Rs. 500+ in favour of the Secretary,

Council of Architecture, New Dethi, for issue of a certificate of registration and the certificate of registration shall be jssued in Ferm No. XII.

* Renewal fee — The renewal fes under sub-section (1) of section 27 shall be Rs.500* with an option for one time payment of Rs.5000"

- Manner of endorsement on a certificate of registration:- As soon as the renewal fee is paid within the specified period, the Registrar

-+~ Amended by Natification GSR No. 14 dated 3.1.2002.

™ Amended by Notification GSR No. 192 dated 26 9.1998.
: 1. Amended by Notification GBR No. 1104 dated 26.9,1972.
" 2 Amended by Notification GSR No. 688 dated 4.5.1977.

shall endorse the certficate of registration: in 2 separate space specifically left for the purpase slating that the certificate is valid upto the 31st
December... ...

Restoration to the régister — The Coungcii may, on an application received in this behalf from a person whose name has been removed.
from the register due to non-payment of renewal fee, consider the eligibility of the restoration of his name in the register and restore his
membership on payment of a restoration fee of Rs. 1000*,

Entry of additional qualifications — An architect who desires 1o have additional quafification entered in the register may do so by paying
Rs_100** for gach additional quaiification and the additional qualifications shall be entered i the certificate of Tegistration under a separate
column, :

ction of the' Registrar that the original certificate of registraiion
No. Xil! on payment of Rf 500* and the fact of the issue of

CHAPTER VI

Complaints and enquiries refating to professional misconduct of an architect —

(1) (@& Al corﬁplajnts against architects shall be investigated and all enquiries relating to misconduct of architects shall be held by a

{b) The Chairman of the Disciplinary Committee shail be elected by the members of that Committee fram among themselves 2

{2) Each complaint shail be made fo the Council in Form No. XIV.

e ewr
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(3) FEach complaint shali contain the following particulars, namely:-

{a) the acts and omissions which, if approved, would render the architect complained against guilty of any professional or other
misconduct;

(b) the cral or documentary evidence relied upon in support of the allegations made in the compiaint.

{4) The Secretary shall raturn the complaint which is not in the proper farm or which does not contain the aforesaid particulars for representation
after the compliance with such objection and within such time as the Secretary may satisfy,

{5) Within sixty days ordinarily of the receipt of complaint, the Secretary shall -

{(a} ifthe complaintis against an individual architect, send a copy thereof to such architect at his address as enteredin the Administrative :
Register: |

(b} if the complaint is against a firm, send g copy of the complaint to the firm concerned at the address of the head office af the firm
with & nofice calling upon the firm to disclose the name of the architect concerned and to send g copy of the complaint to such
architect,

{6} An architect against whom a compiaint Is made, may, within fourteen days of the receipt of a copy of the complaint, under sub-rule (5)

{7) fonperusalofa complaint, and the written staternent i any. of the architect concerned and other relevant documents and papers, the
Council is of the opinion that thers is a prima facie case against such architect, the Council shall cause an enqguiry to be made in the
matter by the Disciplinary Committes, i the Council is of the opinion that there is no Prima facie case against such architect, the
complaint shall be dismissed and the cempiainant and the architect concerned shall be informed accordingly:

Provided that the Coungil may before dismissing the complzint, call for any additiona particulars or documents connected with the case,
either from the complainant or from the fespondent, or from both, ifin its opinion it is necessary to do so.

{8) ery ssued by the Secretary or the Disciplinary Committee-under this rule shall be sent to the architect or the firm concemed

Every nofice i

by registered post with acknowledgement due and if the notice is retumed with an endorsement indicating that the addresses cannot
be jound at the address given, the Secretary shall ask the complainant to supply to him the correct address of the architect or firm
concemed and send a fresh notice to the architect or firm at the address 50 supplied.

36. Procedure in any inquiry before the Disciplinary Committee —

{1) it shali be the duty of the Secretary to place before the Disciplinary Committee ail facts broughit to his knowledge which are relevant for
the purpose of an inquiry by the Disciplinary Committee.

{2} An architect against whom a complaint is made shall have a right to defend himseif before the Disciplinary Committee either in persorn
or through a legal practitioner or any other architect of the Institute.

{3) Deleted."

(4) Where during the progress of an inquiry the Disciplinary Committee undergoes a change of personnel for any reason whatsoever, the
respondent shall have option to have his case heard de novo and the enquiry conducted accordingly.

37. Report of the Disciplinary Committee —
(1) The Disciplinary Committee shall submit its repor 1o the Council.

(2) The Council shail consider the report of the Disciplinary Committee and if in its opinion a further inquiry is necessary, may cause such
furtr_'ler inquiry to be made and a further report to be submitted by the Disciplinary Committee as it may consider necessary, and afler
considering such further repert of the Disciplinary Committee, the Council shall proceed accordingly.

38. Restoration of membership — The fee for restoration of membership under section 32 shall be Rs. 1000,

fiareem

. Amanded by Notification GSR No. 1104 dated 26.9.1973.
*Amended by Notification GSR No. 14 dated 3.1.2002.
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Election under clause (c) of sub-section {3} of section 3 of the Arhcitects Act, 1972

FORM NO. I

NOMINATION PAPER
{See Rule 10(1}}

CNEME OF CANAIAALE ... oo ittt e e e Cohr e e L LE A e oLk S oL na s e ea e SR e e

a2 T = L1 U U PO PSP U PSP PP OP PRSP

jame of Architectural Institution

V< OO OO UR RPN SPUTEOUP VPPN

headed Dy the CanAIale i e eiee e e ——ia e oo e e e e e e A et e e e £ s se R e e

X T =0 O O U

IS OF SIIE TR OF PIOMOBEI ... i iee i e ey e e eeeearars e e e me e e e e e e e e 4 e e ek e e e ra a8 4me R a8 £a b ra R e s e amer P22 et at e et s b b csabnbnnbantaean s n e an et

Narme of the Architeciural institution

REAUET DY T8 DIODOSEE ..ottt ee oottt e e v et see e ev et e et s aesea et e eeaaatoe s e oo e e mee e oo %1 oo AR o ases oo AnRne 42 es e ans s et sue e s ne e et cara s rm e s

NEITIE OF SINAIUIIE OF SEOONBT o ittt et teee et st e assesaee e bses e bae sebs brabs s ba s 4001 8 p bt a8 So e e p s eeeeessns s e s reeeeere e emere

' Name of the Architectural Institution
(e Tl ey LT atat L OO O O SO O PSSO UCOU PSPPI

| hereby deciare that | agree to his nomination.

INSTRUCTIONS

i
2.

Nomination papers which are not received by the Returning Officer befare (date) on (date) will be invalid.

{Declaration)

~ This nomination paper was received by me at hour on the

Retumning Officer

Signature of the candidate

The names of the proposer and seconder, as they appear in the Register should be written in Biock letters below their respective signature.

FORM NO. il

VOTING PAPER
{See Rule 14(3}}

Election to the Council of Architecture

o Sl No. Name of candidates

© @ N o AW N

—
e

Retuming Cfficer

{3} The voting paper shall be invalid if —

{&) it does not bear the Returning Officer’s initials or fascimile élgnature or :
{b) the voter signs his name or writes a word or makes any ma?(s on i, by which it becomes recognizable as his voting paper or .

{c) no voie is recorded therean: or

ofe:- (1)  Each elector has the right o vote for as many candidates as is the number of members to be elected.
{2)  He shall vote by placing mark "X opposite to the name of the candidate whom he prefers.

{d} if the mark X" is placed opposite the names of more than obe candidate or if the mark is-so placed as o render it doubtful to

which candidate it is intended to apply.



FORM KO. 1
{See Rule 14(4}}

DECLARATION PAPER
Election to the Council of Architecture under clause {c) of sub-section {3) of section 3

{Elector's declaration)

{, . (Name In fuil, and designation, if any), declare that 1 am an efector for the election of a memper, to the
Councri of Archltecture and that ! have signed no other voling paper at this election,

SEAtIoN o
Date ..o e Signature
FORM NO. IV
{See Rule 14(4)}
LETTER OF INTIMATiON
SirfMadam,

The persons whose names are listed on the voting paper sent herewith, have baen duty nominated as candidates for election under clause {c)of sub-
section (3) of section 3 of the Architects Act, 1872, to the Council of Architecture. Should you desire 1o vote at the election, | request that you will —

1. (8} filup and sign the deciaration paper {Form No. lll};
(b)  mark your vate in the column provided for this purpose in the voling paper;
{c) enclose the voling paper in the smaller cover and seal if up; and

(d) enclose the smafler cover and the declaration paper in the outer envelope and retum the same to me by registered post so as to reach
me not later than P.M. on the of 20 . -

2. The voting paper will be rejected if -

(a) the outer envelope enclosmg the voting paper cover is not sent by registered post or received later than the hour fixed for the closing
of the poli; or

(b) the outer envelope contains no declaration paper outside the smailer cover: or

{c} the voting paper is placed outside the voting paper cover; or

{d) the dedlaration paper is not the one sent by the Retuming Officer to the voter: or

{e) more than one declaration paper or voling paper cover have been enclosed in one and the same outer envelope; or

{f} the declaration is not signed by the elector; or

(9) the voling paper is invalid. -
3. Avoting paper will be invalied, if—

(i) it does not bear the Returning Officer’s initials or fascimile signature; or

(il a voter signs his name. of wtites any word or makes any mark by which it becomes recognizabie as his voling paper; or

(i} no vote is recorded thereon; or _

{(iv) the number of votes recorded thereon exceeds the number to be filled; or

(v) itis void for uncestainty of the vote exercised.

4. If avoter inadvertently spoils & voting paper, he can return it, not later than seven days before the date appointed for the poll, to the Retumlng
Officer who will, if satisfied, of such inadvertence, issue to him another voting paper.

5. The serutiny and counting of votes will begin on...............ocoooee (date) al.......cccooooosrvceerncenoo... (hOUIT),

No person shall be present at the scrutiny and counting except the Returning Officer, such other persons as he may appoint to assist him,
the cand_idaies or their duly authorised representatives. .

s

Retumning Officer




_FORM NO. V
{See Rule 20{1)

RESULT OF GOUNTING

."' &1 No. Name of candidates No. of valid votes cast

Signature of Serutinizers
1.
2.
N .

Signature of Retuming Officer

FORM NO. VI
{See Rule 20{3}}

GERTIFICATE OF ELECTION

1 ldeclare that ... ... ...
R
o . Registration No. ...

$ealOf e

o PR

s (Name)}

,..,.,.,..,.A_A..(Address)

w1185 been duly elected so fiill the

Retuming Officer

FORM NO. VIl
{See Rules 23 and 24}

ELECTION OF PRESIDENT / VICE-PRESIDENT

5. No. Name of the Candidate

———

" . Instructions
H:-. . 1.Each elector has anly one vole.

] ; 2. The elector should place the mark (X) cleary opposite the name of the candidate of his choice.

o FORM NO. Vi
{See Rules 23 and 24)

ELECTION OF PRESIDENT / VICE-PRESIDENT

i declare that.........

. has been duly elected to the office of the Fresident/Vice-President of the said Cour;cil.

: ¥

C o

Date - ..o

" a member of the

Returning Officér




FORNM NO. X v

(See Rule 25)
ELECTION OF MEMBER OF THE EXECﬁT IVE COMMITTEE OF THE COUNCIE

- . ¥ E)
5. MNo. Name of the Candidate
Insfructions

1. Each elector has as many votes as there are number of seats to be filled up.
2. The elector should place the mark {X) clearly opposite the names of as many candidates of his choice as there are seals io be filed up.

FORM NO. X
(See Rule 25)

ELECTION OF MEMBER OF THE EXECUTIVE COMMITTEE OF THE COUNGIL

Place:.........ci =¥
Date Lo Returning Officer

FORM NO. Xi
{See Ruie 29)

APPLICATION FOR REGISTRATION OF ARCHITECTS UNDER THE ARCHITECTS ACT, 1972

To,
The Secretary
Council of Architecture
New Deihi.
1. Name in full (in block lefters}
2 Father's Name
3 NBHORANLY . ...ttt e e e
4 DAt OF BITH ...t et et
5 Residential address
6 Professional address
7 Particulars of QUANAICANON ......c..o....oeooo it et
{supported by attested copies)

8. Date of commencement of Frofession/Service ... ... ..............................
8. Whether practising independently / as partner / or employed.........._. .
10, Period of residence I NGB, ......oooo..o.... oo oo R
1. Present address on which communication will b& Made................... oo s
12, Anyother pariculars ... L n e ee et e n e
I hereby undertake that if admitied as a registered architect, 1 wilt be bo‘uncf Dy the provision of the Architects Act, 1972 and the rules and

: regulauons framed thereunder or that may hereafter from time to time be made pursuant to the said Act. .-
| atso enclose a draft of Rs,500/- as registration fee for the Year. ... e e ey

- - ':_ . Yours f-aithfulry.
- Encl: List of Particutar enclosed, 2 )
24




»

FORM NO.XIi
(See Rule 28)

COUNCIL OF ARGHITECTURE

‘certificate of Registration under sub-section (7) of section 24 and sub-section (4) of section 26 of the Architects Act, 1872,

CERTIFICATE OF REGISTRATION
This is 1o certify that the name of SRESRTIMALL. ....... ... e ees ettt s e st e st st st st srsran s sreassessesreneeanes. A5 DEER

4+ gntered in the register and histher REGISIFANION NO. CAL..........ovocreos oo oo

- This certificate is valid from the ... ... dayof 20..... RENEWALS

mihe thirty firsi day of December 20......... inclusive. Walid Uplo

Signature of Registrar
List of Additional Qualifications : . :

.. Given under the Common Seal of the Council of Architecture, o ] -
JE T T = 2 ) W
;7 Secretary {Seal} R ~ President
FORM NO. XiI
(See Rule 34¥
COUNCIL OF ARCHITECTURE

.Certificate of Registration under sub-section (7) of section 24 and sub-section (4) of section 26 of the Architects Act, 1972.

DUPLIGATE CERTIFICATE OF REGISTRATION
.. This is to certify that the name of ShrifShrimati............cccco s e e eannn, @S DeER BNtered in the register and his/her.

ROGISHTALION NO. CA. ... everrr s ereeresresseeeseeeee s
RENEWALS
. This certificate is valid fromthe ...........dayof 200 Valid Upto

‘to the thirty first day of December 20............ Signature of Registrar
The duplicate cerlificate is issued as the criginal one has been lost/destroyed.

Given under the Common Seal of the Coundil of Architecture,

IS e TRV OF e 20

- Becretary {Seal) President

FORM NO. XV
[See Rule 35 (2)}-

FORM OF COMPLAINT
The Councit of Architecture

Petlioner., ... .o
Respondent..........c.cococvevi e e

Pefitioner's address :

Respondent's address :

Particulars of complaint in paragraphs consecutively numbered. : .. i
Particulars of evidence, oral and documendary, if any to substantiate the Gomp!amt x : Signature -

VERIFICATION -
. the petitioner do hereby dediare that what is stated above is true to the best of my information and behef

. dayof.. IRUTUIIO § NNUTO a8l

N LS

Sighature

Amended by Notification GSR No. 412 (E) of January, 1975, "
Amended by Notification GSR No. 1104 dated 26.9.1973.~ ~ :



MINISTRY OF HUMAN RESOE.!RSE DEVELOPMERT

(Department of Higher Education)

NOTIFICATION
New Delhi the 25t June, 2009

-G.S.RAS?(E)*In exercise of the powers conferred by clauses {a) and (h) of sub-section (2) of section 44 of
the Architects Act, 1972, (20 of 1972}, the Central Government hereby makes the following rules further to ameng
the Council of Architecture Rules, 1972, namely -

1. {1} Theses ruies may be cBlled the Council of Architecture {Amendment) Rules, 2009.
(2) The shall come into force on the date of their publication in the Official Gazette. ;

2. In the Council of Architecture Rules, 1973 ( hereinafter referred to as the said rules ). for rule 3, the
following rute shall be substituted, namely:-

“3. Representation of Indian Institute of Architects - (1) The President shall, not later than sixty
days before the date of occurrence of vacancy by the expiry of the term of office of a Member or
as soon as the vacancy occurs under sub-section (2} and (3) of section 6 or as the case may he,
send intimation thereof to the Centrai Government, who shail not later than forty five days before
the date of ocourrence of the vacancy, forward a notice by registered post to the Secretary of the
Indian Institute of Architects requesting him to hold and election by a date not {ater than the dated
specified in the notice.

(2} For the purpose of first efection under clause (a) of sub-section 3 of section 3, it shall be suf-
ficient if the Central Government forwards a notice by registered post to the Secretary of the Indian
Institute of Architects requesting him to hold the efection by a date not later than the date specified
in the notice.

(3) Where the President fails to inform the Central Government regarding occurrence of a vacancy
as per sub-rule (1) or sub-rule (2), as the case may be, and if the Central Government is of the
opinion that the vacancy has occurred, shall send the notice to the Secretary, Indian Institute of
Architects to hold elections to fill up the vacancy by a date not later than the date specified in the
netice.”

3. For rule 5 of the said fules, the folfowing shali be substituted, namely :-

“3. Fifling of the vacancy- The Central Govern_ment shall notify in the Official Gazette any vacancy
~ which occurs under clause (c) of sub-section (3) of section (3) and forward a copy of the notification
and a notice to the Returning. Officer requesting him to hold election by a date not later than the
date specified in the notice.
5A. Persons entitled to vote and stand for election - All persons who are the heads of Architectural
- Institution of India imparting full time instruction for recognized qualifications shall be entitled to vote
and 1o stand for the election of a member under sub-section (3) of Section 3. '
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4. ForRule 7 of the said Rules, the following shall be substituted, namely - =,

“7. Returning Officer to decide questions relating to right of person to vote and to contest for elec-
tion - Returning Officer shall prepare electoral rolis for the election for which he has been appointed
as Returning Officer and if any question arises, as to whether a person is or is not entitled to vote
or to contest the election, the question shall be referred to the Retuming Officer for his decision.”

- ef 5. In rute 22 of the said rules, after the words “Central Government” the words, “who shall take steps
i ' to publish such names in the Official Gazette” shall be inserted.
6. In ruie 23 of the said niles, -
. (a) Sub-rute {1) shall be renumbered as sub-rule(1A) and before sub-rule(1A} as so renumbered,
the foliowing sub-rule shall be inseried, namely:- e

“(1) The Central Govérnmant shall notify the vacancy in the Office of the President in the Official
Gazette and forward a copy of the notification and a notice to the Returning Officer requesting him
to hold election by a date not later than the date specified in such notice;

(b} In sub-rule 2, for the words “nominated Presrdent of the Councﬂ” the words “the Returnmg Of-
ficer” shall be substrtuted

. )

7. in rute 25 of the said rules, for sub-rule(1), the following shall be substituted, namel);:-
“(2) The Central Government shall notify in the Official Gazette, any vacancy in the Qfﬁee of mem-
ber of the Executive Committee and forward a copy of the notification and a notice to the Returning
Officer requesting him to hoid the election by a date not later than the date specified in the notice;
(1A) The Returnin Officer shall intimate the date, time and place of election of members of Execu-
tive Committee to each of the members of the Council.”

8. in rule 35 of the said rules, for sub-ruie(1), the following sub-rule shali be substituted namely -
“1{a) Al complaints against architects shall be investigated and ali enquiries relating to misconduct
-of architects shali be held by a Gommrttee to be constituted by the Central Government by notifica- '
tion in the Official Gazette.

] {b) The Committee referred to in clause (a} shall consist of three members, of whom one member
shall be elected by the Council from amongst its members; one member from amongst themselves
nominated under clause (b) and one member from amongst the members referred to in clause(d)
of sub-section (3) of section 3. o : '

{c) The Chairman of the Committee shall be elected by the members of that Committee from
amongst themselves.” e .

[ No. F.4-30/2007-TS-VI]
N.K. SINHA, Jt.Secy.

“Foot Note - the Principal rules where published in the -Gazette of India extraordinary Part 1| Section 3, sub-
'{:"section(i) vide number G.S.R.67(E), dated 20® February, 1973 and subseguently amended vide numbers
| S.R. No. 1104, dated the 26th September, 1973, and were last amended vide nofification number
b. G.S.R.14 dated the 3" January, 2002. :

iy
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